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CENTRAL ADMIMISTRATIVE TRIBUNAL
FRIMNCIPAL BEMCH

Of 113772008
Mew Delhi this the 7th May of 200

Hon’ble. Smt.Lakshmi Swaminathan, VYice Chairman {J)
Hon’ble Shri S.A.T.Rizvi, Member (A)

ﬁ%n mumar Sharma

LG.T. (English J
wm|l1nu in Sarvodalava Bal
Vidhalayva, Fast vinod Magar,

Delhi.
«LApplicant

(By Advocate Shri ashok Kumar Sharma )

VERSS

1. Government of M

Thiraoughh its

Education, 5 ,
Delhi. '

of Education,

O e -
etariat at Dmlni

SCTOT
01ld Secr

]

.o Dy.Director of Educati
Celhi East, vYigilance
Rani Garden, D@lniu

P anchu

4. Principal, Sarvodava Bal
Vidhyalaya, East Yinod Magar,
Delhi-92
< Respondents

ORDER (ORAL)

(Hon’ble Smt.lakshmi Swaminathan, Yice Chairman (J)

ATter  hearing Shri Ashok Kumar Sharma, learna:d

caunssl  for  the applicant at graat length and also

2ading  through the impugned order issusd by the
respondents  dated Z0.7.2001, we are unable to  agree
Wwith the learned counsel that any pirima facle case has
been made out  to challenge the vires of the ordear,

having ragard o the provisions of FR 54 PBY 5 under
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which the same has been TSk




Z. Learnad oounsel, however, submits
has made certain allegations of malafide

certain oficialis) of the Department who

impleaded in  the 08, He that this is

Flaw.

3. In the above circumstances, 0f is

with liberty granted to the applicant to proce

matter, in accordance with law, 1If so adwvised.

' (DS Fehy

{ S.A.T. Rizvi )

Member (A) Vice Chairman (J)
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against

haVe not  besn

a legal
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( Smt.Lakshmi Swaminathan )



